IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT - III
(IB)-338(ND)/2017
IN THE MATTER OF:
ARR ESS Industries Pvt. Ltd. .... APPLICANT / PETITIONER
&iolways India Ltd. RESPONDENT
SECTION:

Under Section 9 of Insolvency and Bankruptcy of India

Order delivered on 10.10.2017
Coram:

R. VARADHARAJAN
HON’BLE MEMBER (JUDICIAL)

For the APPLICANT / PETITIONER :- Mr. Jatin Singal, Company Secretary
For the RESPONDENT e

ORDER

Learned Counsel for the petitioner is present. None appears for the
Respondent/Corporate Debtor. Learned Counsel for the Petitioner represents that
the talks for negotiation for settlement is at an advance stage and some more
time be given so that the matter will be reported as settled and the petition will be
withdrawn. Taking into consideration the said representation a week’s time is

granted finally to the petitioner to report settlement.

Post the matter on 23 QOctober 2017.

A

|- ' ST . J‘

(R. VARADHARAJAN)
MEMBER (JUDICIAL)

Deepak Kumar



